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Notice is hereby given on behalf of my Client Mr. Sameer Shaikh, husband of Late Nasreen Sameer|
Shaikh @ Nasareen Arewale, to the Public that the below mentioned documents which are as under:-
Sr No. Particulars | Description of the property

Original Agreement for sale between|Flat No. 703, D’ Wing 7th Floor, Reliable Complex,CHS
M/S Sharma Builders & Developers |ltd, admeasuring 44.98 Sq.mtrs.i.e.carpet area 485 Sq.f
(Seller) and Nasreen Sameer Shaikh [bearing Survey No. 4,lying being and situate at Village

FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
OPAL ASIA (INDIA) PVT. LTD.

PARTICULARS DETAILS 1 (@ Nasreen Arewale (Buyer), dated |Nilemore, Taluka Vasai,District Thane,

1. [Name of corporate debtor Opal Asia (India) Pvi. Ltd. 03.10. 2013, bearing registration No.

2. |Date of incorporation of corporate debtor | 11/09/2007 Vasai 4-119-2013 and Original Share

Certificate.
Original Agreement for sale Between
Sheetal Sharma (Seller) and  Nasreen

3. |Authority under which corporate debtor | ROC-Mumbai

is incororated /registered Flat No. 202, 2nd Floor B wing Asmita Upahar -1

Co- Operative Housing Society Ltd, Poonam Sagar

4. | Comorats Identity No. / Limited Liabilty Complex, Mira Road, (East), District Thane- 401107]

Identification No. of corporate debtor

U74999MH2007PTC174028 Sameer Shaikh @ Nasreen Arewale

(Buyer) dated 20.04.2015 bearing
registration No. TNN10-5868-2015 and
Original share certificate No. 34.

admeasuring 44.94. sq.mrs. i.e. 484 sq.ft. bearing old
survey No.203, New Survey No.35.Village:- Penkarada,
Taluka & District- Thane, Within the limits of Mira-

603, Sabari Samridhi, Opp. Union Park, Sion 2
Trombay Road, Chembur, Mumbai — 400 071.

5. |Address of the registered office and
principal office (if any) of corporate

debtor Bhayander Municipal Council and in the registration and|
6. |Date of closure of Insolvency Resolution | 22/05/2023 Sub- District of Thane.

Process Original Agreement for sale Manish{ Shop No. C-18, Ground Floor, C Wing,Dolphin Garden
7. |Liquidation commencement date of Date of Order- 16/06/2023 Kumar M. Sachar (Seller) & Nasreen | Co-Operative, Poonam Complex,opposite Shanti Nagar|

corporate debtor 3 [Sameer Shaikh @ Nasareen Arewale |Sector No. 9 Mira Road, (East), Thane 401107.

(Buyer) and Original Share Certificate) Admeasuring area about 18.12 Sq.Mtr. i.e. 195 sq.ft
Situated at Survey No. 36 and 38 within the limits of
Mira - Bhayander Municipal Corporation.

8. |Name and registration number of the
insolvency professional acting as
liquidator

Mr. Vinod Radhakrishnan Nair,
RegistrationNo.:
IBBI/IPA-001/IP- P01352/2018-19/12083

Original Marriage Certificate of Mr. Sameer Shaikh & Mrs. Nasreen Sameer Shaikh @ Nasareen
Arewale and Original Passport of Mrs. Nasreen Sameer Shaikh @ Nasareen Arewale.
have been Tost/misplaced and cannot be found. Al persons are hereby informed not fo deal or carry out

9. |Address and e-mail of the liquidator, as
registered with the Board

Office at- A-108, Om Rachna CHS, Sector-17, 4
Vashi, Navi Mumbai — 400705.
Email id- vinod@nairca.com

any transaction with anyone on the basis of the said missing documents. If any person enters into any
such transaction on the basis of the said missing documents, then my client reserve rights to prosecute
such person. f any person/s who finds it is requested to return the same to me and / or my client at the
below mentioned address thereof within 15 days from the date of publication of this notice.

10. [Address and e-mail to be used for
correspondence with the liquidator

Office at- A-108, Om Rachna CHS, Sector-17,
Vashi, Navi Mumbai — 400705.
Email id- liquidationopalasia@gmail.com

11. |Last date for submission of claims 16/07/2023 [being 30th day from the liquidation

commencement date 16/06/2023]

Mr. Sameer Shaikh
Address:- Flat No. 202, 2nd Floor B wing,

Sd/-
Sumeet B. Jagtap

Asmita Upahar-1, Co-Operative Poonam
Sagar Complex, Mira Road, (East), District
Thane-401107

Date: 19.06.2023

( Advocate Bombay High Court)

Off :-112/23, Meghchaya Society,Sector-1,

Charkop, Kandivali (West), Mumbai-400 067.
E-mail: sumeet.j1165@gmail.com Mobile No. 9821526050

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of liquidation of Opal Asia (India) Pvt. Ltd. on 16/06/2023.

The stakeholders of Opal Asia (India) Pvt. Ltd. are hereby called upon to submit their claims
with proof on or before 16/07/2023, to the liquidator at the address mentioned against item
No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Date: 19/06/2023
Place: Navi Mumbai

Mr. Vinod Radhakrishnan Nair

Liquidator of Opal Asia (India) Pvt. Ltd.

NOTICE REGARDING LOST CERTIFICATE(S) OF M/s. UNIQUE CEREALS PVT LTD,
RegdOffc at Shop no.6, 1" floor, Goverdhan Niketan, 134/140, Cavel cross lane, Mumbai400002,
given that the following share certificates issued by the company are stated to have been lost, the
Shareholders have thereof applied for issue of duplicate share certificate.

ShareCertificate | No.of Distinctive ~ |Name of Registered
no. Shares nos Share Holder

5 1800 2591-4390 | Ajit Sanghavi

6 20 43914410 | Ajit Sanghavi

7 1300 4411-5710 Sanghavi
8 50 5711-5760 i Sanghavi
11 1000 6561-7560 | Prashant Sanghavi

12 90 7561-7650 | Prashant Sanghavi

14 50 8551-8600 | Prashant Sanghavi

If no claims/objections are received within the period of 14 days from publication of this notice, the
company shall be free to ssue duplicate share certificate to aboveSharcholders.

PUBLIC NOTICE

To whomsoever it may concern
LIC Housing Finance Ltd. states that Ms Jyoti Prashant Koli & Mr Prashant
M Koli are the absolute owners of the property being (address)
The Original of the said documents being (1) Transfer Permission dated
05-05-1998 (2) No Dues Certificate dated 23-01-2010 (3)No Dues Certificate
dated 17-03-2012 (4) Possession Letter dated 05-04-1998 (5) Conveyance
Deed dated 21-02-2012 (6) NOC from CIDCO dated 05-05-1998 (7) Original
Index 2 dated 21-2-2012 (8) Original Registration Receipt date 21-03-2012
(9) Original Share Certificate dated 31-07-2000 (10) Registration Receipt
dated 18-07-1998 (11) General POA dated 21-04-1998 (12) Agreement to
Sale — Un registered dated 06-04-1998 (13) Registration Sale Deed dated
18-07-1998 were misplaced and not traceable. The complaint is filed to
M.R.A Police Station, Mumbai and the police station issued missing/Lost
Report No. 50829-2023 on 17-06-2023. Ms Jyoti Prashant Koli & Mr Prashant
M Koli are the owners of the said flat and the said property is absolute free
fromany encumbrance whatsoever.
If any person has any claim or interest over the said property, he/she is
requested to forward their claims along with the relevant documents to us
within 07 days of this public notice. If we do not receive any claim from any
person within 07 days, it shall be strictly presumed that this property is
absolutely free from any claim or encumbrance and no one has any claim over
this property.
Date: 19.06.2023
Place: Mumbai

S/d
LIC Housing Finance Ltd.
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NOTICE OF LOSS OF SHARES
BAJAJ ELECTRICALS LIMITED
TO WHOMSOEVER IT MAY CONCERN

This is inform the General Public that following share certificate of Bajaj Electricals
Ltd. having its registered office at: 45/47, Veer Nariman Road, Mumbai, Maharashtra,
400 001 Registered in the name of the following shareholders have been lost by them.

Name of the Folio [No.ofShares | Certificate Distinctive
Shareholders No. (Re.2/- FV.) No./s Number/s
Jer Kersi Contractor J00823 12000 49 558211067820
Toezer Kersi Contractor

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates.

Any person who has any claim in respect of the said Shares certificate should lodge
the such claim with the Company or its Registrar and Transfer Agents :- Link Intime
India Private Limited C101, 247 Park, L.B.S. Marg, Vikhroli (W), Mumbai- 400 083 within
15 days of publication on this notice after which no claim will be entertained and the
company shall proceed to issue duplicate share certificate/s.

Place : Mumbai

Date : 19.06.2023 Name of Legal Claimant

PUBLIC NOTICE

NOTICE is hereby given that the immovable property i.e. Room No. 5030, admeasuring about
124.85 Sq. Ft. Carpe area, on the 5th Floor, in A-Wing, in the Building No. 412, known as “Tagore
Nagar Aarambh Co-Op. Hsg. Soc. Ltd.", Situated at Tagore Nagar, Vikhroli (East), Mumbai-
400083, being constructed on land bearing Survey No.113 pt & CTS No. 295, of Village Hariyali,
which is owned by SMT. SAILEE SANJAY SHIRKE vide Sale Deed dated 16.08.2014 executed
between Mr. Sameer Vijay Sakunkhe, as the Seller and SMT. SAILEE SANJAY SHIRKE, as the
Purchaser, duly registered with the Sub-Registrar of Kurla-1 bearing Registration No.KRL-1-
7262-2014 dated 20.08.2014 and Registration Receipt No. 9371 dated 20.08.2014 & Index-Il
and since then SMT. SAILEE SANJAY SHIRKE is the owner and in use, occupation and
possession of the said Room. That there is not on record with the Borrower party the Agreement
executed between Shri. Suresh Hari Sane and Shri. Rajesh Jagannath Otavkar. There is on
record the certified true copy by MHADA, the Affidavit dated 17.05.2001, duly stamped and
notarized, executed by Shri. Suresh Hari Sane, to produce before MHADA with request to
transfer the said tenementin the name of Shri Rajesh Jagannath Otavkar.

Therefore, we are inviting through this Public Notice, any person/ SRO/MHADA having any
objection to sale or claiming any right, title or interest in the said Flat and said shares by way of
sale, exchange, gift, mortgage, charge, trust, possession, inheritance, lease, lien, attachment or
otherwise howsoever is hereby required to make the same known in writing with proof thereof to
the undersigned having office at Das Associates, 23/A, 2nd Floor, 105, Opp. Bharat House,
Mumbai Samachar Marg, Fort, Mumbai- 400 023 7 days from the date hereof otherwise the sale
will be complied and claimif any will be considered as waived.

: i Place: Mumbai for Das Associates
Jeevan Prakash, 4th Floor, Sir P.M. Road,Fort, Mumbai 400 001 Date: 17.06.2023 Advocate High Court
#Not Available = Data of certain KPI's of the Company’s listed peers is either not available in the public domain or There have been no secondary sale/acquisitions of Equity Shares, where the promoters, members of the Weighted average | Floor price* | Cap price*
the basis and manner of calculation of the figures mentioned is not ascertainable and therefore, may not be an promoter group or shareholder(s) having the right to nominate director(s) in the board of directors of the Types of transactions cost of acquisition | (i.e.Z¥82) | (i.e.Z87)
accurate comparison with the Company’s information and hence not mentioned. Company are a party to the transaction (excluding gifts), during the 18 months preceding the date of this (% per Equity Shares)
Notes: certificate, where either acquisition or sale is equal to or more than 5% of the fully diluted paid up share capital of Weighted average cost of acquisition of primary /
otes: the Company (calculated based on the pre-issue capital before such transaction/s and excluding employee new issue as per paragraph 8(a) above. NA™ NA~ NA~
M zte‘/temle tfrom Operations means the Revenue from Operations as appearing in the Restated Financial stock (;ptllfl{ns %rggted but not vested), in a single transaction or multiple transactions combined together over a Weighted average cost of acquisfion for secondary
atements Spanorroliing 50 aays. sale / acquisition as per paragraph 8(b) above. NA~ ~ NA~ ~ NA~ ~
EBITDA s calculated as Profit before tax + Depreciation + Interest Expenses - Other Income c) Since there are no such transactions to report to under (a) and (b) therefore, information based on last 5 primary Weighted average cost of acquisition of primary issuances
‘EBITDA Margin’ s calculated as EBITDA divided by Revenue from Operations or secondary transactions (secondary transactions where Promoter/ Promoter Group entities or shareholder(s) / secondary transactions as per paragraph 8(c) above Nil Not defined | Not defined

‘PAT Margin’ is calculated as PAT for the period/year divided by revenue from operations.
Net worth means the aggregate value of the paid-up share capital and reserves and surplus of the company. Primary Transactions:

Return on Equity is ratio of Profit after Tax and Average Shareholder Equity

SECECRCRCES

having the right to nominate director(s) in the Board of our Company, are a party to the transaction), not older
than 3 years priorto irrespective of the size of transactions, is as below:

Except as disclosed below, there have been no primary transactions in the last three years preceding the date of this

Note:

~ There were no primary / new issue of equity shares other than Equity Shares issued pursuant to a bonus issue
alfotted on February 20, 2023, in last 18 months and three years prior to the date of this Red Herring Prospectus.

~ ~ There were no secondary sales / acquisition of shares of equity shares in last 18 months and three years from

Return on Capital Employed is calculated as EBIT divided by capital employed, which is defined as  RedHerring Prospectus: ’gedaf""’ this Red Herring Prospectus. , _ _
sharsrldrs suty s talbronings duen & or-uon). O of | Voo [ Facevli ovepie | it | Wlwwo | TG | et oplaces ke Sk s e ks b o e s sl o punisned 2 g
: - Allotment | equity Shares | per Equity | per Equity allotment consideration | Consideration ys belore Opening : g " pap y
9. Weighted average cost of acquisition allotted share (%) | share (3) (in Z lakhs) H|n§i| natlona] newspaper Busm.ess. Standard and.Ban_galor‘e Edlt!on of Regional newspaper Udayakala where the
a) The price per share of our Company based on the primary/ new issue of equity shares i i registered office of the company is situated each with wide circulation.
) pricep ) P y priary/ ) ) u ) February 20, 1,35,44,340 10- Nl Bonus Issue Other than Nl The Price Band/ Floor Price/ Issue Price of ¥ [@] has been determined by our Company in consultation with the
There has been no issuance of Equity Shares, other than Equity Shares issued pursuantto abonus issue allotted | 2023 in ratio of 19:5 Cash BRLM and will be justified by us in consultation with the BRLM on the basis of the above information. Investors

on February 20, 2023 during the 18 months preceding the date of this Red Herring Prospectus, where such
issuance is equal to or more than 5% of the fully diluted paid-up share capital of the Company (calculated based
on the pre-issue capital before such transaction(s) and excluding employee stock options granted but not
vested), in a single transaction or multiple transactions combined together over a span of 30 days.

b) The price per share of our Company based on the secondary sale/ acquisition of equity shares

BID/ ISSUE
PROGRAM

Qur Company in consultation with the BRLM may consider participation by Anchor Investors. The Anchor Investor Biding Date shall be one Working Day prior to the Bid / Issue
Opening Date in accordance with the SEBI (ICDR) Regulations, 2018.

In case of any revisions in the Price Band, the Bid/ Issue Period will be extended by at least three additional Working Days after such revision of the Price Band, subject to the Bid/
Issue Period not exceeding 10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company may, for reasons to be recorded in writing, extend
the Bid/ Issue Period for a minimum of three Working Days, subject to the Bid/ Issue Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/
Issue Period, if applicable, will be widely disseminated by notification to the Stock Exchange, by issuing a press release, and also by indicating the change on the website of the
Book Running Lead Managers and the terminals of the other members of the Syndicate and by intimation to SCSBs, the Sponsor Bank, Registered Brokers, Collecting Depository
Participants and Registrar and Share Transfer Agents.

The Issue is being made through the Book Building Process, in terms of Rule 19(2) (b) (i) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read with
Regulation 253 of the SEBI (ICDR) Regulations, as amended, wherein not more than 50% of the Net Issue shall be allocated on a proportionate basis to Qualified Institutional
Buyers (“QIBs”, the “QIB Portion”), provided that our Company may, in consultation with the Book Running Lead Managers, allocate up to 60% of the QIB Portion to Anchor
Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds,
subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription, or non-allocation in the
Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion. Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate
basis only to Mutual Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIBs, including Mutual Funds, subject to valid
Bids being received at or above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available
for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Net Issue shall be
available for allocation on a proportionate basis to Non-Institutional Bidders and not less than 35% of the Net Issue shall be available for allocation to Retail Individual Bidders in
accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Issue Price. All potential Bidders (except Anchor Investors) are required to
mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process providing details of their respective ASBA accounts, and UPI ID in case of RIBs using the UPI
Mechanism, if applicable, in which the corresponding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank under the UPI Mechanism, as the case may be, to the
extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Issue through the ASBA process. For details, see “Issue Procedure” beginning on page
292 of the Red Herring Prospectus.

Bidders/ Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the Bid cum Application Form, the Bidders/ Applicants may be deemed to have
authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/ Applicants as available on the records of the
depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related to an Issue.
Bidders/ Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Applicants’ sole risk. Bidders/ Applicants should ensure that PAN, DP ID and
the Client ID are correctly filled in the Bid cum Application Form. The PAN, DP ID and Client ID provided in the Bid cum Application Form should match with the PAN, DP ID
and Client ID available in the Depository database, otherwise, the Bid cum Application Form s liable to be rejected. Bidders/Applicants should ensure that the beneficiary
account provided in the Bid cum Application Form is active. Investors must ensure that their PAN is linked with AADHAR and are in compliance with CBDT Notification

Secondary Transactions:

There have been no secondary transactions by the Promoters, members of the Promoter Group or shareholder(s)
having the right to nominate director(s) in the Board of Directors of our Company are a party to the transaction, in the
lastthree years preceding the date of this Red Herring Prospectus:

d) Weighted average cost of acquisition, floor price and cap price:

should read the abovementioned information along with "Our Business”, ““Risk Factors" and "Restated Financial
Statements" on pages 137, 25 and 195 respectively, to have a more informed view. The trading price of the Equity
Shares of our Company could decline due to the factors mentioned in "Risk Factors" or any other factors that may
arise in the future and you may lose all or part of your investments.

For further details, please see the chapter titled “Basis for Issue Price” beginning on
page 86 of the Red Herring Prospectus.

BID/ ISSUE OPENS ON "': FRIDAY, JUNE 23, 2023

BID/ ISSUE CLOSES ON: TUESDAY, JUNE 27, 2023

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects and other objects of our Company,
see “History and Corporate Structure” on page 169 of the Red Herring Prospectus and Clause Ill of the Memorandum of Association of our Company. The Memorandum of
Association of our Company is a material document for inspection in relation to the Issue. For further details, see the section “Material Contracts and Documents for
Inspection” on page 348 of the Red Herring Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The liability of the members is limited and this liability is limited to the amount unpaid, if any, on the shares held by them.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorized share Capital of the Company is Rs.25,00,00,000/- (Rupees Twenty Five Crore
only) divided into 2,50,00,000 (Two Crore Fifty Lakh) Equity Shares of Rs.10/- each. The issued, subscribed and paid-up share capital of the Company before the issue is Rs.
17,10,86,400 divided into 1,71,08,640 Equity Shares of Rs. 10 each. For details of the Capital Structure, see “Capital Structure” on the page 63 of the Red Herring Prospectus.
NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given below
are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them at the time of signing of the
Memorandum of Association of our Company, Sukhlal Jain — 20,000 Equity Shares; Uttam Chand Jain — 20,000 Equity Shares; Badrilal Jain — 2,000 Equity Shares; Vinod Kumar
Jain — 2,000 Equity Shares; Vikas Kumar Sukhlal Jain — 2,000 Equity Shares; Praveen Kumar Sukhlal Jain — 2,000 Equity Shares and Vishal Uttamchand Jain — 2,000 Equity
Shares aggregating to 50,000 Equity Shares of Rs.10/- each. Details of the main objects of the Company as contained in the Memorandum of Association, see “History and
Corporate Structure” on page 169 of the Red Herring Prospectus. For details of the share capital and capital structure of the Company see “Capital Structure” on page 63 of
the Red Herring Prospectus.

LISTING: The Equity Shares issued through the Red Herring Prospectus are proposed to be listed on the NSE (NSE Emerge). Our Company has received an ‘in-principle’ approval
from the NSE for the listing of the Equity Shares pursuant to letter Ref.: NSE/LIST/2283 dated May 25, 2023. For the purposes of the Issue, the Designated Stock Exchange shall
be National Stock Exchange of India Limited (NSE). A signed copy of the Red Herring Prospectus dated June 16, 2023 has been delivered for filing to the ROC and Prospectus
shall be delivered for filing to the RoC in accordance with Section 26(4) of the Companies Act, 2013. For details of the material contracts and documents available for inspection from
the date of the Red Herring Prospectus up to the Bid/ Issue Closing Date, see “Material Contracts and Documents for Inspection” on page 348 of the Red Herring Prospectus.
DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018.
The Red Herring Prospectus has been filed with SEBI. In terms of the SEBI Regulations, the SEBI shall not issue any observation on the Offer Document. Hence there is no such
specific disclaimer clause of SEBI. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 271 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF NSE (“NSE EMERGE”) (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by NSE should not in any
way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer
Document. The investors are advised to refer to the Offer Document for the full text of the ‘Disclaimer Clause of NSE.

GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in this Issue unless they can afford to take
the risk of losing their investment. Investors are advised to read the risk factors carefully before taking an investment decision in this Issue. For taking an investment decision,
investors must rely on their own examination of the Issuer and this Issue, including the risks involved. The Equity Shares have not been recommended or approved by the
Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the
investors is invited to “Risk Factors” on page 25 of the Red Herring Prospectus.

dated February 13,2020 and press release dated June 25, 2021.
AS BA* IN=/
UNIFIED PAYMENTS INTERFACE

Simple, Safe, Smart way of Application- Make use of it !!!

*Applications Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking
the fund in the bank account, investors can avail the same. For details, check section on ASBA below.

Mandatory in Public Issues from January 01, 2016.
No Cheque will be accepted

UPI-Now available in ASBA for Retail Individual Investors (RIl)**

Investors are required to ensure that the bank account used for bidding is linked to their PAN. UPI— Now available in ASBA for Rlls applying through Registered Brokers, DPs & RTAs. Rlls also have the option to
submitthe application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account.

Investors have to apply through the ASBA process. “ASBA has to be availed by all the investors except anchor investor. UPI may be availed by Retail Individual Investors. For details on the ASBA and the UPI process, please refer to the details given
in ASBA form and abridged prospectus and also please refer to the section “/ssue Procedure’ beginning on page 292 of the Red Herring Prospectus. The process is also available on the website of Association of Investment Bankers of India
("AIBI”), the Stock Exchanges and in the General Information Document.

*ASBA forms can be downloaded from the website of NSE (“NSE Emerge”)

**List of banks supporting UPI s also available on the website of SEBI at www.sebi.gov.in. Axis Bank Limited has been appointed as Sponsor Bank for the Issue, in accordance with the requirements of the SEBI circular dated November 1, 2018,
as amended. For UPI related queries, investors can contact NPC at the toll free number-18001201740 and Mail Id- ipo.upi@npci.org.in. For the list of UPI Apps and Banks live on IPO, please refer to the link www.sebi.gov.in. For issue related
grievance investors may contact: Hem Securities Limited-Roshni Lahoti (+91 22 -49060000) (Email ld: ib@hemsecurities.com).

BOOK RUNNING LEAD MANAGER TO THE ISSUE

HEM SECURITIES LIMITED

Address: 904, A Wing, Naman Midtown, Senapati Bapat Marg,
Elphinstone Road, Lower Parel, Mumbai-400013, Maharashtra, India
Tel No.: +91-22-4906 0000;

Email: ib@hemsecurities.com

Investor Grievance Email: redressal@hemsecurities.com

Website: www.hemsecurities.com;

Contact Person: Roshni Lahoti

SEBI Reg. No.: INM000010981

REGISTRAR TO THE ISSUE
LINK INTIME INDIA PRIVATE LIMITED

LI N K I n tl m e Address: C-101, 1st Floor, 247 Park, L.B.S. Marg, Vikhroli West,
. Mumbai 400 083,
Tel No.: +91 810 811 4949;
Facsimile: +91 22 4918 6191
Email: greenchef.ipo@linkintime.co.in
Contact Person: Shanti Gopalkrishnan;
Website: www.linkintime.co.in
SEBI Registration Number: INR000004058

COMPANY SECRETARY AND COMPLIANCE OFFICER

Greenéhef’

Aarti Panigrahi

Greenchef Appliances Limited

No. 477 E, IV Phase, Peenya Industrial Area, Bangalore — 560 058,
Karnataka, India

Tel. No.: +91-9158455717; Email: cs@greenchef.in;

Website: https://greenchef.in/; CIN: U29300KA2010PLC054118
Investors can contact the Company Secretary and Compliance Officer orthe BRLMs or the Registrar to the Issue in case of
any pre-issue or post-issue related problems, such as non-receipt of letters of Allotment, non-credit of Allotted Equity
Shares inthe respective beneficiary account and refund orders, etc.

Maharashtra, India.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before applying in the Issue. Full copy of the Red Herring Prospectus is available on the website of the Company at www.greenchef.in , the website of the BRLMs to the Issue at www.hemsecurities.com, the

website of NSE Emerge at https://www1.nseindia.com/emerge/index_sme.htm respectively.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Greenchef Appliances Limited, Telephone: +91-80-29564495; BRLMs: Hem Securities Limited, Telephone: +91-22-4906 0000 and the Syndicate Members: Hem Finlease Private Limited, Telephone: +91 022-
49060000 and at the selected locations of the Sub-Syndicate Members, Registered Brokers, RTAs and CDPs participating in the Issue. Bid-cum-application Forms will also be available on the websites of NSE Emerge and the designated branches of SCSBs, the list of which is available at websites of the stock exchanges and SEBI.

ESCROW COLLECTION BANK/ REFUND BANK/ PUBLIC ISSUE ACCOUNT BANK/ SPONSOR BANK: Axis Bank Limited.

LINKTO DOWNLOAD ABRIDGED PROSPECTUS: https://greenchef.in/investors#

UPI: Retail Individual Bidders can also Bid through UPI Mechanism.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.

Place: Bangalore, Karnataka
Date: June 17, 2023

On behalf of Board of Directors
Greenchef Appliances Limited
Sd/-

Praveen Kumar Sukhlal Jain
Managing Director

Disclaimer: Greenchef Appliances Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares the Red Herring Prospectus dated June 16, 2023 has been filed with the Registrar of Companies, Bangalore and thereafter with SEBI and the Stock
Exchanges. The RHP is available on the website of NSE Emerge at https://www1.nseindia.com/emerge/index_sme.htm and is available on the websites of the BRLMs at www.hemsecurities.com. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, please refer to the Red Herring Prospectus including the

section titled “Risk Factors” beginning on page 25 of the Red Herring Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “Securities Act”) or any state securities laws in the United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Actand in
accordance with any applicable U.S. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore transactions’ in reliance on Regulation “S” under the Securities Act and the applicable laws of each jurisdiction where such issues and sales are made. There will be no public offering in the United States.

Sunjeet Comm.
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